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Hon' ble Mr. N, S .Mukherj ee,Administratjve Member. 

N14&ENDRA NATH SHAMA 

-vs- 
UNION OF INDIA & ORS•  

-.'. 
For the petitioner 
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"p. 
ORDER 

This MA is filed as an un].ièted motion to-d. 

Petitioner had filed OA.15 of 1997 raising some 

disputes about the date of birth. According to the date 

as recorded at present in thd Sevice Book of the petitioner,, 

he is due to retire on attaining the age of, superannuation 

on 31st Decener,1997 

In the instant appli-

cation, he has prayed  for a direction upon the respondents so 

that his pension papers may be processed to enab1ébim to draw 

pension on his retirement according to the office record without 

prejudice to the rights and conditions made in the OA. 

Hearing the ld.counsel for both the parties, we dispose 

of this MA with a direction upon the respondents that the pensio 

papers of the petitioner be processed and pension be released on 
)LI '- 	 - 

tdeörétirement,,without prejudice to erihts and condi 

tions JA the O.A, 

(ii, S.Mukherj ec) 
Member(A) 
	

VjceChajrman. 


